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NOTIFICATION

! Miscellaneous

In pursuance ol the provisions ol Clause (3) ol Article 348 ol the
i :
. Constitution of India, the Governor is pleased to order the publication of the
| : . i '
following English translation of ‘The Uttarakhand Jan Vishwas (Amendment

Of Provisions) Act, 2026 (Adhiniyam Sankhya 03, 0f 2026)

As passed by the Uttarakhand Legislative Assemble and assenied to

by the Governor on 10 April, 2026.

THE UTTARAKHAND JAN VISHWAS (AMENDMENT
OF PROVISIONS)

ACT, 2026
[Uttarakhand ActNo. 03 Of 2026]

AN
ACT

to amend certain enactments for decriminalising and rationalising offences to
further enhance trust-based governance for ease of living and doing business,

be it enacted by the Legislature of the State of Uttarakhand in the Seventy

seventh year of Republic of India as follows:-

Short title and 1. (1)This Act may be called the Uttarakhand Jan Vishwas
commencement (Amendment of Provisions) Act, 2026.
{2)It shall come into force at once.

Amendment of 2. The enactments mentioned in column (4) of the Schedule are
certain hereby amended to the extent and in the manner mentioned in
enactments column (5) thereof.

Revisions  of 3. The fines and penalties provided under various provisions in the
fines and enactments mentioned in the Schedule shall be increased by ten
penalties per cent of the minimum amount of fine or penalty, as the case

may be, prescribed therefor, after the expiry of every three years
from the date of commencement of this Act.
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The amendment or repeal by this Act of any enactment shall not
affect any other enactment in which the amended or repealed
enactment has been applied, incorporated or referred to;

and this Act shall not affect the validity, invalidity, effect or
consequences of anything already done or suffered, or any right,
title, obligation or liability already acquired, acerued or incurred
or any remedy or proceeding in respect thereof, or any release
or discharge of, or from any debt, penalty, obligation, liability,
claim or demand, or any indemnity already granted, or the proof
of any past act or thing;

nor shall this Act affect any principle or rule of law, or

established jurisdiction, form or course of pleading, practice or
procedure, or existing usage, custom, privilege, restriction,

“exemption, office or appointment, notwithstanding that the

same respectively may have been in any manner affirmed, or
recognised or derived by, in or from any enactment hereby
amended or repealed;

nor shall the amendment or repeal by this Act of any
enactment revive or restore any jurisdiction, office, custom,
liability, right, title, privilege, restriction, exemption, usage,
practice, procedure or other matter or thing not now existing or
in force.

If any difficulty arises in giving effect to the provisions of
this Act, the State Government may, by order, not inconsistent
with the provisions of this Act, remove that difficulty:

Provided that no such order shall be made after the expiry
of a period of two years fiom the commencement of this Act.

(1) The Uttarakhand Jan Vishwas (Amendment of Provisions)
Ordinance, 2025 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action
taken under the said Ordinance shall be deemed to have been
done or taken under the corresponding provisions of this Act.
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THE SCHEDULE
- (See Section 2)

St

Year

No.

Short title

Amendments

(2)

G

)

()

(D)
1.

2005

The Uttarakhand
River Valley
(Development
and Management)
Act, 2005

| substituted as follows, namely-

In section 23,-
(i) sub-section (2) shall be substituted as
follows, namely-

“(2) Any person who obstructs the entry of a
person Authorised under section 16 to entry
into or upon any land or building or molests
such person after such entry shall be
punishable with fine of five thousand rupees”.

(ii) clause (d) of sub-section (3) shall be

“(d) For the purpose of obtaining any
permission or NOC under section 21 of
the Act makes a statement which is false
in any material particular or in any way
pollutes the River Valley or otherwise
contravens the provisions of this Act
shall be punishable with fine of
minimum two thousand and maximum of
ten thousand rupees for first offence and
minimum of ten thousand rupees and a
maximum of twenty thousand rupees for
subsequent offences:”

(iii) after clause (d) of sub-section (3)
following proviso shall be inserted, namely-
“Provided that in cases where thereis a
violation of clause (a) and (b) of sub-section

(3) of section 23, the offender shall be

punished with a fine of fifty thousand

rupees or imprisonment of up to two
months or both.”

2013

07

The Uttarakhand
Flood Plain
Zoning Act, 2012

In section 13, - .
(i) clause (a) and (b) shall be substituted as
follows, namely.- )
(a) with fine which maiy extend to five
thousand rupees, and '
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(b) with further fine which may extend to
one thousand for each day during
which the offence continues after
conviction under clause (a); and

(it) following new clause (c) shall be inserted,
as follows, namely:-

“(c)In cases where a subsequent offence of
the same nature has been committed a fine
which may extend to twenty thousand rupees
or simple imprisonment for a terim which may
extend to two months or both,.”

2013

17

The Uttarakhand
Plastic And Other
Non-
Biodegradable
Garbage
(Regulation
Lae.
Disposal)
2013

Of
And
Act,

In section 10,-
for the words “ three months”, the words

“one month ” shall be substituted.

2016

18

The Uttarakhand,
Reforms,
Regularization,
Rehabilitation
Resettlement and
Prevention of
Encroachment of
the Slums located
in the Urban
Local Bodies of
the State Act,
2016

In section 5 for the words “six months”, the
words “three menths” shall be substituted.

2019

07

The Uttarakhand
Public  Services
(Reservation for
Economically
Wealcer
Sections)Act,
2019

In section 5,-

(1) insub-section (1), for the words, figures
and sign “be punishable with imprisonment
which may extend to 3 months or with fine
which may extend to 20000 or both;” the
words, figures and sign “be punishable with
fine which may extend to Rs. 40,000/ shall
be substituted; " '
(i1) sub-section (2) shall be omitted;

(iii) sub-section (3) shall be omitted.
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2020 08 The Uttarakhand | Section 12 Shall be substituted as follows,

Organic namely:-

J\" Agriculture .
Department Act, | “12. Whoever violates provisions of section | -
2019 3,4,5, 8 or 9 of this Act, shall be punishable

with a minimum fine of rupees fifty
thousand which may extend to rupees five
lakh and shall, in addition, be required to
call back the prohibited goods as specified
under sub-section (1) of section 3 and sold
by him in the area notified under sub-
section (2) of section 1 within thirty days
and to submit an affidavit to the Regulatory
Authority confirming compliance
therewith:

Provided that any person who defaults
in the payment of such fine shall be liable
to pay an additional amount of rupees one
thousand for every day during which such
default continues.”

2020 | 11 |The Uttarakhand | In sub-section (1) of section I8,

Fruit — Nurseries for the words, figures and sign “om first
(Regulation) Act, convietion shall be punished with the
2019 ; fine whichk may extend to Rs.50,000/-

(Fifty thousand) and in default of
payment of fine with imprisonment
which may extend to six months and be
" punished om second or subscquent
conviction with imprisonment which
may extend to six months and fine
which may extend to Rs. 50,000/~ (Fifty
thousand).” the words, figures and sign
“on first conviction shall be punished
with 2 minimum fine of Rs. 1,00,000/-
(One lakh) which may extend o Rs.
5,00,000/-(Five lakh) and in default of
payment of fine with a further fine of
Rs. 1,000/- (One thousand) per day until
the date of final payment and in cases of
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a second or subsequent conviction, shall

be punished with a fine which may
extend upto Rs. 10,00,000/- (Ten lalkk).”
shall be substituted;.

By Order,

~ ARVIND KUMAR,
 Additional Secretary.
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Statement of Objecis and Reasons

The proposed Act seeks to decriminalize minor offences under identified State
Acts by substituting criminal sanctions (especially imprisonment) with monetary
fines and administrative remedies. This reform aligns with Central Government
policies and the Jan Vishwas framework adopted at national level, which is to
promote Ease of Doing Business, reduce judicial burden, encourage investment,

and rationalise compliance mechanisms.

' 2- To ensure decriminalization and rationalization of penalties by amending

certain Acts, to further strengthen trust-based governance and promote ease of

living and doing business.

3- The proposed Bill is the replacing Bill of the Uttarakhand Jan Vishwas

(Amendment of Provision) Ordinance, 2025 and fulfills the above said objectives.

Pushkar Singh Dhami
Chief Minister
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